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18.11.98 Present: ‘Hon'ble Mr Justice D.N.
" Baruah, Vice-Chairman

‘ On the prayer of Ms N.D. Goswami,
learned counsel for the petitioner, the

case is adjourned till 3.12.98.
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Vice-Chairman

Heard Mr.M.Chanda for the
Petitioner, :
, Issue notice to show cause as
to why the Contempt Proceedings shall
not be drawn upe. Returnable by 4 weekse.
List on 4-1-98 for orders.
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